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■ot taking or givinf of dowry in 
marriages/’

^  pnniention of iuvcni)^ v«gr 
rancy and b « g g ^ .

The motion was ad'^pted.

ShrlmaU Uma Nehru:
the Bill.

I introduce

INDIAN PENAL CODE (AMEND­
MENT) BILL.

[Amendment of Sections 53, 121, 132
ETC.]

Shri R. K. Chaudhury (Gauhati): I 
beg to move for leave to introduce a 
Bill further to amend the Indian Penal 
Code. 1860.

Mr. Deputy-Speaker; Tne question is*
“That learve be granted to intro­

duce a Bill further to amend the 
Indian Penal Code, 1860."

The motion was adopted.
Shri R, K. Chaudhury: I introduce

the Bill

The motion was adc^ted. 
•ft tjUo ijwo f i# A  : ^

CONTROL OF EXPORT AND 
STANDARDISATION OF 

HANDLOOM CLOTH BILL
Shri S. y . Bamaswamy (Sa?em): I

beg to move lor learve to introduce a 
Bill to control the export and the 
sta^idardisatioa of handloom cloth.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro­
duce a Bill to ccmtrol the export 
and the standardisation of hand­
loom cloth.”

The motion was adopted.

Shri S. V. Ramaswamy: I introduce 
the Bin.

HINDU DIVORCE BILL

Shri Pataskar (Jalgaon): I beg to 
mov'8 for leave to introduce a Bill to 
provide for a right of divorce armDng 
all Comm unities of Hindus in certain 
circumstances.

Shri Nand Lai Sbarma (Sikar): Sir, 
I oppose the Bill.

Mr. Deputy'Speaker: The question is:

“That leave be gramted to intro­
duce a Bill to provide for sr right 
of divorce among all Communi­
ties of Hindus in certain cir­
cumstances.*’ '

'^he motion was adopted.

Shri Pataskar: I intrcxluce the BllL

FRKVENTION OF JUVENILE VAG­
RANCY AND BEOGINOIBILL

«ft ♦ f i # f t  (fTOT. :

f?iwT ^  %

^  s|r ^  11

Mr. Deputy*Speakcr: The question is:

“That leave be CTafnted to intro­
duce a BiU to make provision for

MUSLIM KAZIS BILL

Shri Kazmi (Sutanpui Distt.-Ncrth 
cum Faizabad Distt.-South-West): I
beg to move for leave to introduce a 
Bill to provide for the appointment of 
persons to the office of Kazis and for 
performing and keeping a record of 
marriages and for the appointment of 
tribunals for trying and deciding cases 
of divorce and dissolution of marriage 
amongst Muslims.

is:
Mr. Deputy-Speaker: The question

“That leave be granted to intro­
duce a Bill to provide for the 
appointment of persons to the 
office of Kazis and for performing 
and keeping a record of marriages 
and for the appointment of tribu­
nals for trying and deciding eases 
of divorce and dissolution Of 
marriage amongst Muslims.**

The motion was adopted.

Shri Katffii: I introduce the Bill.

CHILDREN’S PROTECTION BILL
Dr. P. S. Deshmukh (Amravati Efist): 

I beg to move for leave to introduce a 
Bill to provide for protection, main­
tenance, 'Tustody, educatCon and em­
ployment Of children.




